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Damage caused to Porbumder Port

4413 SHRIJADEJA Will the Minuster
of SHIPPING AND TRANSPORT be pleased
to statc

(a) whether a strong wind damaged the
the Porbunder Port recently, and

(b) 1f so, extent to the damage done ?

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA1 BAHADUR) (a) and (b)
The Government of Gujarat reported that
300 feet of the brackwater under constiuction
at the port was damage by a storm 1n the
first week of June 1971 The damage consists
of wash out of materials’ flattening of slopes
and displacement of te apodsaiound the end
portion

Value of Gold n possession of temples

4414 SHRI S A MURUGANANTHAM
Will the Mimister of FINANCE be pleased to
state

(8) whether Government have any idea as
to the quantity and value of gold 1n possession
of temples tn India, and

(b) whether there1s any proposal to put
the gold 1nto some productive purposes for
the benefit of the people ?

THF MINISTER OF STATE IN THL
MINISTRY OF FIANANCE (SHRI K.R
GANESH) (a) 4970 Kgs of gold n all
forms, valued at about Rs. 419 lakhs at
International rate, was declared as on 30 6
1969 under Section 16 of the Gold (Control)
Act 1968 by public religious nsttitutions,
including temples Thus quantity does not
include such gold as may be held by any
such institution within the exemption limits
specified 1n Section 16 (5) of the Act, for
which no declaration 1s required to be made

(b) No, Sir
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Development of Courtallam in Thunelveli
district of Tamil Nadu as & Touxist Centre

4415, SHRT S A MURUGANANTHAM
Will the Mimster of TOURISM AND CIVIL
AVIATION be plased to state

(8) whether Government have recerved
any memorandum to developed Courtalim in
Tirunelvell district of Tamil Nedu as a
tourist centre , and

(b) 1f s0, the action taken thereon?

THE MINISTER OF TOURISM AND
CIVIL ANIATION (Dr KARAN SINGH)
(a) A request to this effect was 1ecerved from
the State Governmentin January 1971

(b) Due to the ovei-all hmitation of
resources imposing a strict order  of prior-
1t1es, the request of the State Government
could not be acceded to
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